
but"Ibm(Ifill 	 Applicant  

11  tt i;i of I nda .. 

rdei th*ted  

CORAM. 
Hoifbk n.U.RMohapatra Mtni.brA 

H o 	hic Slu 	K P.it siaiic Mm bc,t'  udIj 

ird.M.r, A.KHc4a, Ld. ('ounsel f"r the 

app bcant. 

2. 	Ity fihn, this O.A. the applic:ant h.s sought for 

the ftiowing relief: 

'I'o direct N.ALCO Authoiitivs 
to issue app mtment orckr to 
the apphc ant. 

'to pass such. other orderts) as 
deem 1i. 

nt. To aliow this application with 

3. 	V ide paragraph-9., the apphcant has also prayed 

as an interim relief to direct the N LC() Authoirities to 

dispose of the representations as at Aimxre-Ai6 series, 

4. 	SIMC the Mmmmitaftons of the apphcit as at 

AnnexureA)6scr 	nJing with Resp.md.ent No.2, we, at 

this stage, withoutg into the merit of the case, deem it 

pt m hntv to tke 
(1 

L 



the 1.. d. Counsel for the app [want., we direct Resptmdcnt No. 2 

to consider the pending representation dated 15.07.201 .1 (fited 

under A.rnwxure-AIô seii.es) and pass a reasoned order within 

60 days from the thik of receipt of copy of this order, 

S. 	With the above observation and direction, the 

O.A. stands disposed of. 

6. 	Send copy of this ordcr, all 	with copy of the 

A 	 I4 


